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Bhaskara Pantula Mohan
Member (ludicial)
Date:30.01.2018

rk

M.K. Shrawat
Member (Judicial)

-2-

ORDER

MA 27l2018 rN CP 1132/r & BC/NCLT/MAH/MB/2017

1. The Learned Representatives from both the sides are present.

2. The Learned Representatives of the Interveners are also present

2. At the outset, an Application of MA No. 27 mentioned; seeking permission to

withdraw. Withdrawal is permitted.

In place of said applicatlon another M A. 35, for approval of the Resolution

Plan is submltted. To be considered on the next date of hearing' An

independent Director has filed an Affldavit and additional Affidavit directed to

be circulated to the other side. To be heard and decided on the next date of

hearing. One of the Financial Creditors seeking time to file reply' Directed to

file on or before 02.02.2018. To be circulated to the concerned parties The

Learned Representative of the Resolution Applicants has made a statement at

Bar that about Rs. 6 crores on directions of the IRP has been deposited'

Seeking immediate hearing of the case. As a consequence to decide the

approval of the Resolution Plan, matter is listed for hearing on 06'02'2018'

first on Board.
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